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PRINCIPAL BENCH

RA.NO. 182/2006
OA 1315/1999

New Delhi, this the 30^^ day of August, 2007
Hon'ble Shri Justice V.K. Bali, Chairman

Hon'ble Shri L.K. Joshi, Vice Chairman (A)

Union of India & Ors. . . . Review Applicants

(By Advocate; Sh. Rajeev Bansal)
Versus

Anil Kumar Bhambri .... Review Respondent

o P D E R (ORALl

Justice V.K. Bali,

■Vh\B is m application aeeking review of the order dated 26.9.2006 in OA-
1315/99. Couneel for respondenta in the original application states that the dirertion
given by the Tribnnal reprodnced below wonld need modification for the reason that the
applicant was to cross Effic.ency Bar on 14.12.1990 and since at that time disaplinmy
proceedings wem pending he could not be allowedto cross the Efficiency Bar:-

"The result of the above discussion is that the order dated 13.3.98(Annexure A-3) is set aside, ffiie case is remitted back to the SemorSuoerintendent New Delhi Sorting Division for passing an orda- abo
of pay mi allowances for the period of suspension fi-om ir3fi6Tn fss JdTreatraent of the said period in accoritoce i«th th

If^/SrcetSt ̂ eT^er titl^plican. ™.hin two months fi™
ZTeTn wfiich the certified copy of the order is received by tte
relpondents OA stands disposed of in tenus of the above order. No
costs."

2, Respondents were also directed to grant inaements admissible to the applicant as
per rules for the period fi-om 14.12.1990 to 1.7.1996. All that we may comment on the
contentions raised by the applicants in RA is that the directions given in the OA were as
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per rules and procedure laid down by sub-rules (5) & (7) of F.R. 54-B. With the

observation made above, RA is disposed of.

tju;

(L.K. JOSHI )
Vice Chairman (A)

(V.K. BALI)
Chairman

'sd'


